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Haintainable'\g the NoCoEoRoTa/whiCh
is the controlling body of the

respondents, is not within the jurisdic-ﬁryx

tion of this Tribund@l. The Original
Application is, there fore, permitted
to be withdrawn. Misc .Applic{:ltion

574/95 as well as the O_-A.223/95 are

disposed of accord ingly.
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Heard Shri Akhaya Mishra,ledrned
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